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ORDER DT.19.11. 2063,

Learned ceunsel fer the applicant seeks
twe weeks further time for getting instructien inthe
matter, In censideration of the prayer &f the applicat,

the matter de listed after twe weeks i.e. en 5.12.20€3

B .

Memper(Judicial)

fer final hearing.

ORDER DATED l€-12- %6 3.

Apelicant,clalimire te 2e a Casuval
empleyee undel the Respendents/Telecem fepartment,
has filed this criginal Applicatien under sectisn
19 of the Administrative Trisunals Act,1985;wherein
he has prayed fer a directign te ths Res .sndents

te regulsrise his services with. .effect frem the date
when his ceunter-parts have seen regularised and te

garant him all menetary and csnsequential menefits

flewing frem the srder ef reeularisatisn.py filing a
ceunter.affidavit,the Respendents/Tel ecom pepartment
have disclesed that the Applicant was in eneagement
under the Rés;wndents as Casual Mazdeer:dut since

he abscended,the questisn of his regularisatisn 314 net
arise,It has alss Been disclegsed oy them that as

there was pan fer esngagement sf casual mazdsers,after
38.3.1985;the Applicant, even theuegh repsrited te

duty by disclesing the reasen ef iis assent,was nat

allewed t® resume duty.The Applicant has «l5@ ﬁilsigiéw
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a rejsinder in this case.

2. Heald leainaod csun‘sel fer ssth the
parties,puring the csurse #f ergument,it has been
ersught te my netice,at the par,that the Respandents/
Telecem Despartment are negw takinae steps te regularise
few left.sut cesual lassurers.It has alse eeen sreught
te my natice that,eut ef 1437 casual laveurers identified,
enly 455 casual laseurers are going tLe oe regularised;
for which thelr pie-datas wele called fer in letter
dated 15.16.2083.Tr the changed circumstances,it has
Deen supmitted ®y the learned ceunsel fer the Applicant
that if a directisen is given t® the Respsndents te
censider the case ®f the Applicant(in view of the
admissien made,my the Rastandents in their ceunter
that the Applicant had perfermed his duties as Casual
Mazdeer/laseurer fer seme time) then the case of the

Applicant can se mnsidered feor such regelarisastien,

3. In the avove view of the matter,this
orieinal Applicatisen is dis;esed of with @ directisn

t® Lhe Respandents ts censider the case of the
Applicant fer regularisatism while censiderineg the cCases
of ether Casual lassurers as expeditieusly a@s _essiele.
Liserty is hereey @iven te the Applicant te file an
exhaustive representatien te the Respendents by
enclesine his eie-Adata,gfhere shall se ne srxder as te

cests.Send cepiss @ this osrder te all the parties,




